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acquisition under the Land Acquisition Act 
are being taken by the Delhi Administration. 
At this stage, the_ amount that will actually be 
spent cannot be indicated. 
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SHRII. K. GUJRAL: No, these quarters 
which 1 think the hon. member is referring to, 
do not belong to Government. 
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THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUSING 
(SIIRf l. K. GUJRAL): (a) and (b). Rs. 35 
lakh~ have been provided for expenditure in 
the tinanl:ial year 1971-72 for ;ll:quiring Birla 
Bhawan for its conversion into a Memorial 
to Mahatma Gandhi. The proceedings for 
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SHRI I. K. GUJRAL: Dealilig with the 
second question of my hon. friend first, 1 can-
not indicate lust now the time that will be 
taken to complete the memorial for two 
reasons. One is that the acquisition is not yet 
complete, and the second is that we will then 
work out the details as to what is to be done 
there as a memorial. 

So far as the first question is concerned, the 
hon. Member will recall that this was dis-
cussed in this House some time ago. First 
there was difficulty about fixing of price. Second, 
there was a demand for gi\'ing of alternat ive 
land. All these things were discussed from timc 
to timc and before this House was re-constitu-
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ted, it was decided that it was better to acquire 
it under the Land Acquisition Act. 

SHRI S. M. BANERJEE: 10 wauld like 
to know whether it is a fact that these acquisi" 
tion proceedings which are &oing 011 are being 
delayed because Government has not made up 
its mind for the compensation to be paid for 
such acquisition. What is the amount of com-
pensation and what are the reasons for paying 
compensation for this particular House. 

SHRI I. K. GUJRAL: I can assure him 
that Government's mind has not only been 
made up, but it is being implemented in the 
sense that we have already moved for the 
acquisition of the site; the Delhi Administra-
tion has been asked to move the Acquisition 
Collector to fix the prices, so that the land can 
be acquired. Also, in the Budget, an amount for 
acquisition has been provided. What will be 
paid ultimately depends upon the acquisition 
proceedings and what the collector fixes. 

SHRI SHYAMNANDAN MISHRA: May 
I know whether any negotiations are going on 
with regard to the compensation to be paid to 
Birlas, or whether the compensation is going 
to be determined in the court only? 

'SHRI I. K. GUJRAL: No negotiations 
are going on. The price will be determinated by 
the Land Acquisition Collector. 

SHRI K. SURYANARAYANA: Will 
the Government wait till legislation on urban 
property ceiling is brought, so that the Govern-
ment and the nation may be benefited? 

MR. SPEAKER: It is a suggestion for 
action. 

SHRI JYOTlRMOY BOSU: There is an 
authorisation in favour of Shri K. Halder for 
question No. 468. 

MR. SPEAKER: We shall consider it 
after all the questions. 

Shortage of Crude for Darauni Refinery 
• 473. SHRL SIIYAMNANDAN MISH-

RA: Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether the Barauni Refinery would 
face shortage of crude after some time; (\Od 

(b) if so, the reasons therefor? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI P. C. SETHI): (a)and 
(b). The Barauni Refinery receives approxi; 
mately 2 million tonnes of crude from the 
Assam fields. The production of the Assam 
fields will begin to decline after about 5 years. 
Consequently, the supplies to B,arauni would 
also correspondingly reduce. However, a 
scheme has been approved for processing of 
importedocf.ude in the Barauni Refinery. ° This 
scheme is expected to be completed by the end 
of 1973 and envisages certain modifications to 
the Refinery PI~nt. In ° the first instance, im-
ported crude will be supplied to the 3rd million 
tonne unit. If and when the available supplies 
of Assam crude for Barauni Refinery decreases, 
the shortfall will have to be made up by locating 
other source of crude; 

SHRI SHYAMNANDAN MISHRA: What 
is the amount of investment that would be 
required for modification in Barauni Refinery? 

SHRI P. C. SETHI: I am sorry at the 
moment I do not have the amount that will be 
required for the modifications. The cost of 
upgradation of oil pipeline as estimated in 
1967-68 was about Rs. 6 crores. 

SHRI SHYAMNANDAN MISHRA: If 
there are going to be imports for meeting the 
requirements of Barauni what would be their 
order, year to year, if there is shortage from 
Assam? 

SHRI P. C. SETHI: As n matter of fact 
I have pointed out that for the extra one million 
tonne capacity which exists in Barauni, one 
million tonne will have to be imported. When 
we start the excess one million tonne after 
completing the modifications that we are pro-
posing, we shall be in a position to use the 
Rustom crude and also the Raksh crude that 
will come in. Supplies from Naharkotia and 
Moran would start declining from 1976; in 
1975 it would be 2.20 million tonnes from 
Naharkotia and 0.41 from Moran; from 1967 
onwards they will go on declining graduallY 
from 1.84 to 1.08 million tonnes from Nahar-
kolia and to 0.21 inotcad of 0.41 from Moran. 
To that extent imports will have to increase . 

DR. MELKOTE: Did not the Govern-
ment expect this shortage and have they 
planned for the future properly? 

SHRI P. C. SETHl: It is known that 
there will be shortage. At the moment our 




